IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER ABH(
AT HYDERABAD A

DATE __OF __ORDER__:__01-07-1997,

Betwsen :-

Ch.Namdev

ee Applicant
And

1. Sr.Superintendent of Post Offices,
Nizamabad.

2. Sri P.Mohan, ED Branch rostmaster,
KONKESHWAR B.0., R/o DLNKESHUWAR,

3. The Postmaster Eéneral, Hyderabad
Regiocn, Hyderabad.

«+ Respondents

Counsel for the Applicant ¢ Shri S.Ramakrishna Rao

Coumnsel for the Raespondents :  Snri N.JV.Raghava Reddy, CGSC

CORAM:
— = st amASA A - MEMRARF R (A)

THE HON'BLE SHRI B.S5.JAI PARAMESHWAR : MEMBER  (J)
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finalising sslection i.8. on 3=3-83, It is an admitted fact

that the said certificate wes received by ASPD though it is
‘ CHlans, -

Lir?ﬂf\ denied that it had not bean receivedk&:& respongible officer

«bo receivad MRO certificate before the selection is completed,
it is the responsibility of the authorities that the -éertifice~

+e is to be taken into consideration and a proper decision is
taken, As the date of certificate of MRD and the date of conduct

of selection are not a nearby dates, it csnnot ve said that the

cancellation of valuation certificate received late end hence
/-kuamuﬁn5} information about the incorrectnsss of

it couid not biéfeaaectsd. Even though the/income and property

certificate waes available befors the last date of rac?ipt of
applications, the same was not taken into consideration and
basing on the wrong VYaluation certificesta only the selection uas
finalised. Hance the sslection has to bs heid ss irnvelid ons.

In our opgnion the Respondent No.2 hed failed to submit & correct
L

income snd property certificate though ha”haﬁ_submitted later,

e

the same cannot be counted as a proper one. This fact has been

admitted by the respondents themse lves also. When Respondent

o

rd M .
No.2 had submitted/incomplete .application, the sams had to bse
—

rejected as invalid ons. In that view we fesl that it is not

ngcessary for us to go into other contentions as the application

[ota

of Regpondent No.2 itseif was invalid one and ghe selc .ion of
L—

Respondent No.2 has to be held as invalid, The post of EPM is a

[

public oriented one and the same cannot be kept vacant and hence
a provisional arrangement has to be made and s the Respandent
e

‘No.2 is now working, he is permitted to work till the regular

arrangamant is made in that post. In the result, the follouwing

{\/“ 0.-.5.
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father aﬁd the property ment ioned in the valuation certificate
No .A3/393/92 dt,.12-2-93 issued in favour of Respondent No.2 that
the ASP further raporéé‘that the MRO, Nandipz; had not informed

that the valuation certificate issued in favour of Respondent

No.2 had been cancelled by him, That the said communication
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finalisation of seslection oﬁiﬂespondent Ne.2, who had secured

higher marks in t he SS5C examinatioq a representation dt.5~3-93

enclosing a copy of the letter dt.12-2-53 of the MRO, Nandipet

was received, that income and property %ggt}ficate issgued in
favour of Responcent No.2 by MRO Nandipeﬁifound valid. The

Veopomdends Mo}, 7 _
correspondencs therefore cemmunicated to the ASPU, Nizamabad

bfor information that the charge of the post wes transferred to
Respondent No.2 on 15-4-923, That the fether of the Responcent
No.zrproduced a copy aof the letter of MR, Nanqipat gﬁg&ﬁrundar
Lr NoROR/E50/8% dteéma-ga -wherein it uas mentioned that
Qurvay N0.224/3 of 2,29 acres srea uas transfarred'in t he name
of Sri P.Mohan on 15-10-53 after the report of ASPO. Thus the
oL . :
se lection nﬁLﬁespundent No.2 on 33,93 and the transfer of
Branch Office on 15=4=93 is nothing to do with ths transfer of

ﬂzf’Property ard thus the sslection is regular and need no

inter ference.

~

4, It is to be noted that t he iLast date fixed for receipt of
applications was 13-1-93, It is gtated that the applicaent had
submitted both the property and income certificate . The MRO,
Nandipet by his letter dt.12-2-93 (Annexure-2 to OA) had ;nfnr-

med Réspondent No.1 that the valuetion certificate issusd in

fPavour of Respondent No.2 in regard to his property haétbean
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directions are given =

' (1) The selection of Respondent No.2 is set aside;

| 4
¥ ‘ 3 - g | _ mAam Akbod Poa.m_ 82312 o — -
i (31) EEB%RG’SE%%%L&P“HBT% EFQDBﬁkashSJé’r Branch; :
| (i1i)The present incumbent should be continued as
‘ EDBPM of that post office till the regular
incumbent takes charge of that post.
4, The O0.A. is ordsred accordingly. No costs.
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